\ 2321 TEM NO. 205 COURT NO. 7 SECTI ON XV

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).18940/2005

(From the judgenent and order dated 19/04/2005 in DBSA No. 1462/ 1997

of the H GH COURT OF RAJASTHAN AT JAI PUR)

STATE OF RAJASTHAN & ORS. Petitioner(s)

VERSUS

JAGDI SH CHOPRA Respondent ( s)

(Wth prayer for interimrelief and office report)

(FOR FI NAL DI SPCSAL)

Date: 25/01/2007 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE S.B. SI NHA

HON BLE MR JUSTI CE MARKANDEY KATJU

For Petitioner(s) Aruneshwar Gupt a, Adv.
Naveen Kumar Singh, Adv.
Mukul Sood, Adv.

Shashwat Gupt a, Adv.

5 = 5 5 %

Shi kha Tandon, Adv.



For Respondent (s) M. K S. Bhati, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

M . K. S. Bhat i , Advocat e states t hat he has receive

instructions to appear on behal f of the respondent. Four weeks’

time is granted for filing counter affidavit and two weeks’' tine

thereafter is granted for filing rejoinder, if any. List thereafter.

(A S. BISHT) (PUSHAP LATA
BHARDWAJ)

COURT MASTER COURT MASTER



